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{ - Chhedi Kumar Jha & Brs.'vs;-Union of India and Ors.
1./ 24.10.96. Defects as pointed out in item No. 7, 21, 22,
23 and 24 have not been removed. List it on 4.11.96
\for removino‘defacts. |
fres/ - -  (M.L. Paswan)
S | g Dy.'Reoiétrar.
2/4.11.96 : sri. M, L. Paswan, Dy, Registrar,
The learned counsel for the applicant is absent .
1>%;v/f§7 Defects have not been. remOVed et 20, 11 96 be fixed for
(QQI)’/” removing the defects, o |
zz/fé . o
A o ‘ . (M, L, Faswan)
FKL ‘ : Dy. Registrar
3,20.11%.96

Learned counsel for the appgicant is
absent Defects have been removed Hence let the case

be put up on 4.12.96 before the Hon 'ble Division Bench

for hearing on admlsolon.

\

Ko

L \ . . (MLP&SW&H)
'SKS - _ S o Dy Reglstrar



Y. |
'! O.h.: 601/96 #
1/04 12,96 . None appears, List on 16.,01.,1997 for admiSFiond
skal| - . (D.PurkXyastha) ' . LK ﬁ'.’:;ha)
© Memper (J) ’ : . ember(A)
'v;::.:-'«\ - . -
2 ;
1641.,97 o , . ;
| o List on 21.2.97 efor admiss”éng ;
-1 : \ 5
(U.N.Nehtora)
* Vice-Chairman
3. . ¥
, List  on 29,4,97 for heating on = . .}
2102.97 . . [ B '5 .
. . admission, - “f
CM ’§
!
(VoN. Nehrotra) i
. Vice~Cheairman %
4./ 29.4.97. Shr1 S, B. Jha, the counsel for the appllcant“
ha\/e L 0
The applicantskes moved ‘an appllcatlon seeklng
permission to join in thls application., Permission 1s granted.
A
.Qx?l*; Heard learned counsel for tha appllcant. Admlt. Issue
9 notices to-the respondents to file written statement Bithin-
‘\/ Al . . . < . - P .
p;ﬁ’ ~+ four weeks. Rejoinder, if any, may be filed.within tub weeks
| thereafter. List it on 17.7.97 befors the Registrar I/C for
. . \,-lt. o . . . _r:.‘. . . [ ;: : .
éfa(- -completion of pleadings.‘Requisites ma? be filed within one week. -
{}( -\ - LT : S ¢ L
BN \ ’ ‘ f"» AW t;"m . . . ' ' - .““‘ ’
/tBs/ - (K. Muthu Kumar) . : . {V.N. MeHrotra):
Member (A) . Y : ' Vice~-chgirman
{ ‘ ' I
i




5/17.7. 1|E
i
i
|
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MPS, |

97

service .0of the Brief is kept on the record. W/s’l'ﬁs i
not Jyet been filed. Pyt up on 13,8, 199

6/13.8., 1997

MPS,

7/9. 9. 1997

8/3 10.

. MES,

e

997

9/23,10,97

. SKJI

for comple tion of recorcls. No furthe

S. B..}ba is present, None forthe Tesp ondents, Written‘

The ledrned counsel for the a‘DpllCdi’IL is pr:asent

None for the IESpondPntS. Brle—f of the O,A, has been : |
served to th Sr. Standing Counsecl . Receipt showing et

e

or £iling W/s.

(§.p.5inha ) °
Dy.Registrar I4 '

The learned counsel for the a@pplicant is
present. Noneé for the respondents, No W/ has yet

"b{aen fn}led. Put up on 9.9.1 97 for £iling W/s.

R e )

Dy. Registra\r I,é %

‘The leir ned counsel for the pplicant Shri S.B.Jha'
is present, None for the re.,pondents.

héds .not yet been filed Four weekf
. . u r
alliowed to file written Statﬁmenzftg S f&g@ Cﬁ@xrﬂgels

Writt en stétmment

Put™up on 3,10.1597 -
r tlme shé&ll be

aliowed for thlc purpose= p[
R )

(s. Prasadg ) |
Dy.Registrar 1/¢

. The ledrned counsel for i:he 8pplicant Shi:li‘

&

tatement has not yet been filed though sufficient

time was given tlerefor, In the circumstances, let .
this case be listed beforethe Hon'ble Bench for .

djrection on 23,10,1997. In the medntime, the . -
raspondents may file their written statement,

m@?
(v, x.snv‘{sm

DY.Reglstrar

W/s not filed so far. Four weeks further&
be
time is allowed for the same, Rejoinder, if any, té\ay

filed within two weeks thereafter, , i
List on 02,01,1997 for direction%\/ | )
4 ’ B S

s (v .N.Mehrotra)

/ . N SV ice-Chalnnan



